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Union of India
and others A Jeet see . Respondentos

\ Hon, Mr. Justice U.C.Srivastava,V.C, -
$ ton'ble Mr, V.K. Seth, Member (A)

( By llon, Mr, Justice U.C.Srivastava 78

The applicant entered in Railway Serviceé on ]

'll - - ] r — [
. ] 9.11,1960 as Pharmecist Grade-B which is now Srade- IId
and Sioce then, he coatinued in the said service,

: . : vl i g -
is ‘next promotiun post is Pharmacist Grade-A which
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-

is now grade-II in the scale of As. 425 ,640(RS)
" which was to be made on the hasis of seniority-cum-

= |

suitability. He was place for suitability test

S

’ | - for the post of Pharmacist Grade-A vide letter dat2d
29.10.,1976 in which he was placed in SI% NoG' IR

A-gain the applicant was called for suitability

i

tcst for the post of Pharmacist Crade-A in the

year 1983 and he was. found suitable and was promoted
ané'txnnsfcrxed from Moghalsarai to Jamalpur vide
order dated 19.2,1983,The applicant did not accept J
the said promatiuﬁ dus to some domestice reason and
that is why, he was debarred for promotion to

Pharmacist Grade-A in the said scale for the peried

of 1 year vide letter dated 30.3.1983, and after
passing one year, he became entitle for promotion
to the said post but without any a uthority or

jurisdiction, he was not promoted to the said
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oost by the respondents, After a Jong time, in view

of re=structuring of pharmacists he was up gr aded
+o the said post vide order dated 22,4.1987 and
a panel was formed, in which he was placed at | . 5
31, !o., 2, and Sri Jamuna Chaudhury was placed at
s1. No. 48, Accoxrding to the applicant the said
7 amuna Ghaudhury was placed on the ga1d S IFENGTY

in the panel even by superceeding various persons,

according to the applicant, the respondents went f
to the extent of promoting Jamuna Chaudhury against
the post vacated by one R.F., Roy who was transferred

\ : on 11.2.1985 ahd that 1is why, he has approached the

Tribunal praying that the respondents may be directed

to give effect <o his promotion to the post of

o b

P harmacist Grade-A in store w.e . f. A-pril, 1984

and consequently, he may be promoted as Pharmacist E
arade~I in stoxe in the scale of Hs. 1 640-2900(RP)

in view of re-structuring vide order dated 22.4.1987.

The respondents have opp~o0sed the claim of

2

the a pplicant and have stated that the applicant

was considered for promotlion as Pharmacist Grade-A

in the year 1983 and because of his refusal for .

promotion, he was debarred for one year, and acain

he was considered for promotion against the

restructuring post w.e.f, L.1..984 and was retained
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in the same station, The seniority list was

orepared, in view of the Patna ligh Court's decision
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and later on, {heRailway Board's revised ordex

_—

and according to the se niority list, the staff

i ccnior to Sri Jamun Chaudhury has heen considered |
for promotion and the order is under issus, ; Ty
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year 1984 but he was prﬁomq, ,.x

Tha respandants shnuld hav;fprufpﬂﬁ .-“__ op ]

fron Lul.1084 if ndt actually but a =g;1§z..ﬁ:;-.i5

but they have not do@ so.la our apima-;j_’_.._j 5
has applicant has been deprived of hlﬁ‘pf@mgﬂiq*j”
for no fault of his and it is a settled prin&i*b-':
of paw that no onc will suffer because of tﬁg 3
delay and laches on the part of the dﬁpartmenﬁ
1tself The contention of the applicant is tha¢

it wes he who should have been promoted in - :

stead of Srli Jamuna Chaudhury who wWas junior te

him in place of R.P. Roy.

2% Apcafdingly, the responden@$~aﬁ&vﬂigj;;j?5bf;
to oromote the applicant from L.l ,,1.934 no'l;zg.@ﬁ‘*g T
from the said post and ‘actually from . 987
| he will be given all the cbﬁsaquén’j” t
The ag’p-l;ic ation is d&spa:sad of mﬂ,ﬂ{ }m%
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